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PETI TI ONER
DR, RAM ASHRAY YADAV, CHAI RVAN

Vs.

RESPONDENT:
Bl HAR PUBLI C SERVI CE COWM SSI ON

DATE OF JUDGVENT: 29/ 03/ 2000

BENCH
S. Raj endra Babu, Dorai swany Raju

JUDGVENT:

DR A'S./ ANAND. CJl

Founding Fathers of the Indian Constitution relying
upon the experience in other countries wherever denocratic
institutions exist, intended to secure an efficient civi
servi ce. This is the genesis for setting up an autononous
and i ndependent bodi'es |ike the Public Service Conmm ssion at
the Centre and in/'the States. The values of independence,
inmpartiality and integrity are the basic determ nants of the
constitutional conception of Public Service Conm ssions and
their role and functions.

The Constitution has nade provisions to protect civi
service, as far as possible, frompolitical ~or  persona
influence and give it that position of ~“stability and
security, which is vital to its successful working ' as an
inmpartial and efficient instrunment of the State.




